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(2) The prices or rates and the quantities fixed in r
of any drug under this section may be different in different
localities or for different classes of dealers or producers.

Reatrictions 5. No dealer or producer shall—

en sale, ote.,; S
where (a) sell, agree to sell, offer for sale or otherwise dispose
meximum  of o any person any drug for a price or at a rate exceeding the
E;n%::d maximum fixed by notification under clause (a) of sub-seetion

soction 4. (1) of section 4 ;
- (b) have in his possession at any one time a. quantity of
any drug exceeding the maximum fixed by notification under
elause (b) of subesection (1) of section 4 ; or

(c) sell, agree to sell or offer for a any person in any
&rﬂcé' e

e f 31 one transaction a quantity of any xéeeding the maximum

3 fixed by notification, under clause (c) of sub-section (1) of
section 4. - _

A 8. (1) No person shall have in His possession at any one

limitation time a greater quantity of any drug to which this section

of quantity applies than the quantity necessary for his reasonable needs.
which may :

be possessed (2) This section shall apply only to such drugs as the

atone §ime. pr,yingial Government may, by order published in the Gazette,
specify for the purpose :

Provided that nothing contained in this section shall apply-

to a dealer or producer in respect of any drug sold or produced
by him.

Duty to 7. Any person, having in his possession a quantity of any
deslare drug exceeding that permitted by or under this Act, shall
possession  forthwith report the fact to the Provincial Government or any

“{“‘;"“ officer empowered in this behalf by the Provincial Government
g and shall take such action as to the storage, distribution er
& disposal of the excess quantity as the Provinecial Government
may direct.
Refussl to 8. No dealer or producer shall, unless previously autho-
well, rised to do so by the Provincial Government
suthorised by the —Previneis Fovernmen in—that—beha
g:;':":;,- & without sufficient cause refuse to sell to any person any

(;rug within the limits as to quantity, if any, imposed by this
ct. -

Ezplanation—The pessibility or expectation of obtaining
a higher price for a drug at a later date shall not be
deemed to be sufficient cause for the purpose of this section.

Cash memo- 9. (1) Every dealer or producer when selling any drug

randum to for cash shall, if the amount of the purchase is five rupees
:’:ﬂf!:;];f or more, in all cases, and, if the amount of the purchase is
"less than five rupees, when so requested by the purchaser,

give to the purchaser a cash memorandum containing parti-
oulars of the transaction. ;

(2) The Provincial Government may, by notification,

prescribe the particulars to be contained in any such cash
memorandum. ;

(3) The Provincial Government may, by notification,
exempt specified areas, classes of dealers or producers or
olasses of drugs from the operation of this seotion. vy
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~~ - Ab) direct that the owner of the drug shall not, withons
the permission of the Provincial Government, dispoge of 44 till
the expiry of such period as may be specified in the order.)

13. (1) W, 0pRtrayenes any of the - Provisions of this
Act or #ajﬂl?e%&vtmn t&&’s‘lgﬁdﬁr authority conferred by this
Act sha.ll}be punishable with imprisonment for g term which may
extend to three years or with fine or with both. ,

(2) A Court oonvicting any person of an offenge punishable
under this Act may order that the whole or any part of the °
stock of drugs in respeot of which the offence Was committed,
shall be forfeited to the Government. v

(3) It shall be a defence for a person charged with 5 con.
travention of any of the provisions of this seotion to prove that
in relation to the matter in respect of which he is charged, he
acted in the course of his employment as a servant or agent of
another person on the instructions of his employer or of some

other specified person,

14. Where a person committing an offence punishable under
this Act is a company or an’ association or a body of persons,
whether Incorporated or not, every director, manager, seecretary,

to prevent its commission, be deemed to be guilty of such
_offence, 1

15. (1) No person other than s police officer of or above
the rank of an Inspector of Police or an officer not, being below
the rank of an Inspector of Police authorised in this behalf by
the Provincial Government by notification shall investigate any
offence under this Act,

(2) No prosecution for any offence punishable under this
Aot shall be instituted ‘excopt with the previous sanction of
the District Magistrate.

16. Any person competent to investigate any offence under
this Aot may search any plaoe in which he hag reason to believe
that an offence under thig Act has been, or is being committed
and take possession of any stock of drugs in respeot of whioh

i 17. (1) The Provinoial Government may make rules to
carry out the purposes of this Agh, V%

(2) In particular and without prejudice to the generality
of the foregoing power such rules maym‘;‘:'ovide for all or any of
the following matters, namely :—

(@) the maintenance by dealers and producers generally
or by any dealer or producer in partioular, of records of all sale
and purchase transaotions made by them ;

(b) the furnishing of any information as may be required
with respect to the business carried on by any dealer or
producer ; ¢
(o) the inspection of any books of acoount or other
documents belonging to or under the control of any dealer or
producer ; T
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